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qEF TREEH i ST A

e fawett, 25 TS, 2025

FT.3T. 3437(H).— FealT TLHL, THT TR AT 1956 (1956 =1 48) (o o za+
TAT 3h ATATAAH Fgl TAT ) il 1T 3F it IT-8MT (1) BT T ATHAT T TINT Fd g, Tg THTIT
BT ST & TATq o qerer g F @v R f5er § NH-163G .41, 203.800 # f.#T. 220.480 (T )
T 6 -GUE o (AT (ATE HL0T/4-A T ST M), AL, T ST TATAT o AT TS o [T
g q srutera g o dferm aui /1= e § 7 1 8, TR i &7 oSl FA o9 srery i
IO AT 2 |

Fre AT =Af<h, ST 3% G # Baas g, 3 Afaf=aw &t g 37 6t IT-am7 (1) F eI qarh
TATSI o TorT UHT IF o ITANT 92 TSI | TH ATSEAAT & TR Sl A & ShHE & 6 Fa< v
AT T T AT |

UHT S AT qEAH AT, STATq TH [SIHeAe] ey, TFd &l forfad &9 7 T&qa #f
STOAfT 3 SEH A AT ATAHRIAT FFT STTUa 3T Feqw Tria=m<r, o<l &r A g =9 7 37 B
fafers T T g S FT AGEY T &Y U Sra At i qAare F TEr 967 UH S AT A 6
TET, TS e &l, F Teqm Ty raeds THe, A<l F0T AT af di H1 SAqaTd FT T AT
ST T BT |

4994 G1/2025 (1)
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I AT T AT 3T T IT-ATT (2) F el qeqq Irrerrrr gr oFar wr #s ot sraer
faw g |
TH ATEAAT & AT A ATeAT qIH 6 TG T AT A TAT IMAFNET F 36 wATAT §
IqASH B 3T IAHT Baag ARRAT g fArervr o ST ahar 2 |
TTEA

AT TS & G S & NH-163G .51, 203.800 & fo.#1. 220.480 (&%) % T 3rei= i <1
FTAT FCAAT URT IreraT GC==T qiga S 7 dferg @awor |

ST T ATH: TAITET ot 7 A0 '
aﬁ%ﬁ A €T A FIFR | TR AR THQ || T F7 S C\LEIRERT
qeaT (BATHT TH1E) (FFI)
1 2 3 4 5 6

TTH HT AT GEIH ()

e 7 AT et

1 228 IEEINCEY) T 40 (T H12w) 0.004
2 229 faoft (121 |5 350 (= #iev) 0.035
3 233 fasft (v |[gr 100 (= wiew) 0.01
4 234 faoft (121 |5 450 (3 Hraw) 0.045
5 247 faoft (m2n) |5 1490 (T fiev) 0.149
6 249 REIRCEI I (EE 200 (3 H1ew) 0.02
7 298 faoft (m21) |5 320 (= #fiev) 0.032
8 299 fasft (wgm) |[gr 10450 (7 Hi=v) 1.045
9 300 faoft (m2n) |5 1150 (T iex) 0.115
10 301 faoft (m2n) |5 4000 (T fiev) 0.4
11 ElEal qCHRT EiRI 150 (T Hiex) 0.015
T T AT TATETIAH

T T ATH: TATRITAH

12 213 EEIEGED) EiRa 620 (337 Hie) 0.062
13 214 EEIEGED) EiEI 2395 (T Hiex) 0.2395
14 215 At (727) EiRI 1000 (T Hiex) 0.1
15 217 eft (12T) (5T 660 (a3t Hte?) 0.066
e T AT FATHAAT

16 206 REIRCEY I (EE 150 (=t #iew) 0.015
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17 207 foft (13T |5 16030 (I =7) 1.603
e T AT F ARSTIATAH
18 161 foft (13T g 800 (T =) 0.08
19 162 foft (12 |z 12150 (FF Hie) 1.215
20 282 foft (12 e 452 (7 i) 0.0452
21 285 foft (13T |5 3280 (7 =7) 0.328
22 Skl TR =TT 2783 (arF HYew) 0.2783
23 Skl TEFTE =TT 760 (T Hew) 0.076
Total 5.978

[®T. T. NHAI/PIU-KMM/W-K/DPR/LA/3a/2018/3A]
ag e E™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 25th July, 2025

S.0. 3437(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH-163G in
the stretch of land from Km 203.800 to Km 220.480 (Warangal-Khammam) in the district of KHAMMAM in the
state of TELANGANA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Revenue Divisional Officer,
Khammam in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or

disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be

final.

The land plans and other details of the land to be acquired under their notification are available and can be

inspected by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Brief Description of the land to be acquired with or without structures falling within the stretch of land
from Km 203.800 to Km 220.480 (Warangal-Khammam) Section of NH-163G Green Field alignment of the

National Highway in the district of Khammam in the state of TELANGANA.

State: TELANGANA

||District: KHAMMAM

SI. No. ||Survey/Plot Number || Type of Land |(Nature of Land Area Area
(in Local Unit) (in Hectares)

L1 | 2 [ 5 | 6 |
|Taluk: Khammam (Rural) |
|Village: Thirdala |
|1 “228 “Private (Patta) ||Dry ” 40 (Square Meter )“ 0.004|
2 |[229 ||Private (Patta) ||Dry | 350 (Square Meter )| 0.035|
B 233 ||Private (Patta) ||Dry || 100 (Square Meter )|| 0.01]
|4 ||234 ”Private (Patta) ||Dry || 450 (Square Meter )“ 0.045|
5 |l247 ||Private (Patta) ||Dry || 1490 (Square Meter )| 0.149)|
l6 249 ||Private (Patta) ||Dry | 200 (Square Meter )| 0.02|
7 |l298 ||Private (Patta) ||Dry | 320 (Square Meter )| 0.032]
B |l299 ||Private (Patta) ||Dry 110450 (Square Meter )| 1.045]
lo 11300 ||Private (Patta) ||Dry || 1150 (Square Meter )|| 0.115]
[10 301 ||Private (Patta) ||Dry || 4000 (Square Meter )| 0.4]
|1 1 ”Donka ”Government ||Dry || 150 (Square Meter )” 0.()15|
|Taluk: Raghunadhapalem |
|Village: Ragunadhapalem |
12 213 ||Private (Patta) |[Dry’ | 620 (Square Meter )| 0.062|
|13 ||214 ||Private (Patta) ||Dry || 2395 (Square Meter )|| 0.2395|
14 |l215 ||Private (Patta) ||Dry || 1000 (Square Meter )| 0.1]
15 217 ||Private (Patta) ||Dry || 660 (Square Meter )| 0.066|
|Village: Vepakuntla |
16 |[206 ||Private (Patta) ||Dry | 150 (Square Meter )| 0.015]
17 207 ||Private (Patta) |[Dry ||16030 (Square Meter )| 1.603)|
|Village: V. Venkatayapalem |
18 161 ||Private (Patta) |[Dry | 800 (Square Meter )| 0.08|
119 |l162 ||Private (Patta) ||Dry 12150 (Square Meter )| 1.215]
|20 ||282 ||Private (Patta) ||Dry || 452 (Square Meter )” 0.0452|
21 |l285 ||Private (Patta) |[Dry || 3280 (Square Meter )| 0.328|
|22 ||D0nka ”Government ||Dry || 2783 (Square Meter )” 0.2783|
|23 ||Dor1ka ||Govemment ||Dry || 760 (Square Meter )” 0.076|
| Total|| 5.978|

[F. No. NHAI/PIU-KMM/W-K/DPR/LA/3a/2018/3A]
SHAIKH AMINKHAN, Director
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